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 About the LITES (Litigation Information Tracking & Evaluation System) Software 

Data Input Formats (Form)  

New Format Details 

Format - 1  

 

(Case Registration Details)  

Case Registration  Basic Details 

Petitioner's/Appellant's Details 

Non-Petitioner's/Respondent's Details 

Format - 2  

 

(GA & OIC Details)  

Govt. Lawyer's/Advocate's Details 

Officer In-charge's Details 

Format - 3  

 

(Hearing Details)  

Hearing Details 

Format - 4  

 

(Decision Details) 

  

Decision / Post Decision Details 

Format - 5  

 

(Contempt Details) 

  

Contempt Details 

Pre-Litigation 

Demand of Justice Details 

Notice under 80 CPC Details 

Arbitration  
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Color Code for monitoring: 

In order to accord priority to important cases for monitoring, the 
following colour code is assigned: 

Red: - Cases to be monitored at highest level (PSs & Secys.).  

These are normally cases involving:- 

a. Financial implications (cases with >Rs.10 cr. Implications) 

b. Policy of the Govt. (amendment in acts / policies / orders 
after cabinet decision) 

c. Court Cases pending more then 10 years 

d. Issues of Public Importance – (Environmental issues with 
development implications, PILs)  

e. All contempt cases of Supreme Court, High Court and 
Tribunals 

Orange: - Cases to be monitored by HoDs besides facilitating monitoring 
of Red category.  

These are normally cases involving:- 

a. Financial implications (cases with >Rs.1 cr. to 10 cr. 
Implications) 

b. Policy of the Govt. (important policies/orders of 
Administrative Deptt. with wider ramification) 

c. Major Projects–(Projects costing>Rs.1 cr. to10 cr.) 

d. Issues of public importance at district level 

e. All contempt cases of sub-ordinate courts 
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Green: - Other than red and orange category to be monitored on 
quarterly basis. 

The above categorization, based on the criteria already 
mentioned would be done by the concerned departments and 
the color code would be allotted accordingly. 
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About Newly Developed LITES Software 

The work of the Justice Department has been increasing day by 

day due to number of cases. It has been observed that the present 

management information system does not provide facilities to 

proper monitoring of the work, which results delay the execution 

of work. 

It has been rightly felt that the up-gradation in current system in 

proper way could bring about an improvement in the present 

system of MIS, which would improve the quality of information 

required for monitoring and control. 

The Enhanced version of LITES (Litigation Information Tracking and 

Evaluation System) solution is being developed to improve the 

management of litigation by leveraging ICT, streamlining the 

formats and procedures in the latest technology. This would 

improve the efficiency, transparency and accountability for 

expeditious disposal of the pending litigation cases of the State.   

The new system will be developed with the following aims: 

• Improving   efficiency and accuracy by way of systematic 

record keeping and timely information. 

• Integrating important activities of the department through 

information interchange. The integration would lead to 

effective planning and control functions. 

• Minimizing existing duplication and redundancy. 

• Automating routine functions leading to increase in 

productivity. 

The system is identified as a web based system which will provide 

some data processing and reporting features for Rajasthan 
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Government cases. These sections mainly include cases 

information, reports, masters records of Justice Department.  

The main purpose of the application is to provide information to 

authorized users with some report submission sections for 

department users. The site structure is designed to fulfill the 

requirement of authorized section. This application will be 

designed with keeping in mind that up time of site is maximum and 

with little or no downtime.  

 This application will have the information about the judicial issues 

of the state where State Government is one of the party.  

 Application will have login system to authorize users in authorized 

section. The administrator of site can create and deactivate the 

users and assign them roles.  

 Application will have input sections provided to get data from 

different sources and by processing those data; the system will 

manage all information.  

 Application will have report section to provide all reports at one 

place, so seeing reports will be easier to users.  

 Application will have 3-tier architecture to provide a proven 

robust standard of any application.  
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Web Site Architectures & Sections 

The application has different kind of sections which have different 

king functionalities. These sections include Public, Secretariat 

Office, Administrative Department, Department / Units, offices 

and OIC sections where authorized persons do their works of 

submitting data and viewing reports. The public section contains 

general information about Justice Department, Circulars, Orders 

information, Contact Information etc.  

Home & Public Section 

Home section will contain information about department in public 

section. This section will be seen by the normal visitors and they 

can see all the information about department circulars, orders, 

methodology, RTI, Department list, features of LITES, news/events 

and imported links.  

Authorized Section 

These sections will only be accessed through proper authorization, 

for which site will have login system on the home page. Authorized 

users will enter their username and password into the system and 

will have access to their respective sections.  
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Authorized section contains: 

1. Authorized user can create other users. Super administrator can 

create Administrative Department, Units/ Department, Offices 

and OICs, Administrative Department manages Units, Offices 

and OICs, Unit can create offices and OICs, and office manages 

OICs. 

2.  Access control for each user should be managed by the super 

administrator. 

3.  Log has to be maintained for all the operations (User 

Entry/Update/Delete System Date and User ID): Maintain only 

which user performed which action (insert, update, delete), not 

what data he/she have changed. 

4.  Integration with SMS gateway for Communication with set of 

users through SMSes should be made in the system for different 

type of users.   

5.  Dashboards for each type of user login. 

6.  Authorized user has search section to be search all cases with 

and without parameter and manage respective cases. 

7. Help section for each type of login user and application details 

user manual (FAQ). 
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The web application will have following included: 

Masters Data 

 Administrative Department  

 Unit/ Department 

 Office 

 OIC  

 Lawyer 

 Court Name 

 Case No. Abbreviation 

 Subject Category 

 Subject Subcategory 

 Subject Matter 

 Subject Matter Subcategory 

 States 

 Division 

 District 

 Tehsil 

 Place 

 Court Type 

 Priority 
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Case Management 

 Case Registration 

 Appellant details 

 Respondent details 

 Lawyer information 

 OIC information 

 Case hearing information 

 Case decision 

 Case contempt 

 Demand of justice 

 Notice 80 CPC 

 Arbitration 

Reports 

 Pending Cases Report  

 Check List Reports 

 Details format Reports 

 Alert Reports  

 Summary Reports 

 Analysis Reports  

 Miscellaneous Reports 

 Mobile Reports  
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Case Management  

 

1. Case Registration : Case registration module contains  

a) Case Registration Basic Details 

b) Petitioner's/Appellant's Details 

c) Non-Petitioner's/Respondent's Details 

2. GA&OIC Details: Section contains information about assigned 

Government Lawyer and OIC details to case. 

3. Hearing Details: Section used to manage hearing details. 

4. Decision / Post Decision Details.  

5. Contempt Details. 

Pre-Litigation: 

a) Demand of Justice Details 

b) Notice under 80 CPC Details 

c) Arbitration 
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New LITES - User Manual  
(LITIGATION INFORMATION TRACKING & EVALUATION SYSTEM) 
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LITES 
Litigation Information Tracking & Evaluation System 
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Content 
 

 

 

• Description. 
• Super Admin. 
• Admin Department. 
• Department / Unit. 
• Office. 
• OIC. 
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Description 
 

• Justice to Common man is an integral part of Good Governance and aim of 

Justice Department is to assist the Administrative Departments in the State to 

effectively and economically handle litigation and to streamline systems and 

procedures to maximize efficiency. 

 

• Project Benefits: A comprehensive and reliable database on litigation will help 

the Sate Government to focus on areas socially relevant and sensitive and 

minimizing litigation expenses. 

 

1. On-line monitoring of progress of litigation. 
2. Improved efficiency in handling cases. 
3. Monitoring the progress of litigation to which state is a party helping State 

Government to focus on areas socially relevant and sensitive. 
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Super Admin (Dashboard) 
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Super Admin 

• Super Admin have an authority to check all department case individual. 

 

• Super Admin can check history of all Cases. 

 

• Super Admin can filter records on the base of Office and Department. 

 

• Through Super Admin we can check the summary Report of each Department. 

 

• Super Admin can check cases entry status according to department. 

 

• Super Admin can store Category wise records. 
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Dashboard 
• Case Entry Status:- 

 

 

 

 

 

• Here Admin can check all the case status on the base of  Admin. Departments/ Unit/ Office. 
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Dashboard 
 

• Category (Priority) 

 

• Here Admin can check all Records on the base of category and Admin. Departments/ Unit/ Office. 
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Dashboard 

• Action Pending(Pending Records) 
 

 

• Here Admin can check all Pending Records According the  Admin. Departments/ Unit/ Office. 
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Masters 
 

• Masters holds everything in it. 

• Master contains all Departments. 

• Masters can Edit, Delete, and Update in any Department. 

• Master Containing of all functionality of admin department. 

• Masters can check all department records on one click.   
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        Case Management 
 

• Case Management handles all the cases of 

departments. 

 

• In case management we can delete and Restore 
Cases. 
 

• In case management the cases never delete 

permanently only its active id become Disable. 

 

• Through Case Management we can transfer the 

case from one department to another department. 
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User Management 
 

• User Management mange all the 

information of users according the 

department. 

• User Management can be filter by 
there role. 

• User Management can update
 and delete and add the records. 
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Monthly/ Quarterly Report 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• Report containing all the information about the 

Project. 

 

• In this Project we set report analysis According the 
Month and Quarter. 
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Monthly/Quarterly Report 
Monthly Report:- 
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MIS Reports 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• In MIS report section cantains Entry Status, Action 
Pending, Login reports. 

                                  

• Through MIS report we can mange the lawyer 

Performance and action pending details. 
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Entry Status:- 
MIS Reports
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Summary Reports 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

• Summary Report is mange all court and office 
details. 

• Through the Summary Report We can mange the 

OIC and district records 

• Through the Summary Report we can add and 

delete courts cases according the requirement. 
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Court wise:- 

Summary Reports 

 

 

 

 

• In Court wise we can check the report by department and office. 
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Details Reports 

 
• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

• Details Report Contain All report information and 

its summary. 

• In Details Report we can find the report by 

priority wise also. 
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Court Wise:- 

Details Reports 
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Analysis Reports 

 
• Report is an informational work made with the specific 

intention of relaying information or recounting certain 

events in a widely presentable form. 

 

• Through Analysis Report We can analysis the 

performance of lawyer and department work. 

 

 

• Through Analysis Report we can check the 

performance of GLA and OIC and contempt. 
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Analysis Reports 
Lawyers Performance:- 
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Pending Cases Report 

 
• Report is an informational work made with the specific 

intention of relaying information or recounting certain 

events in a widely presentable form. 

• Through the pending cases report we find the 
cases which is pending. 

• Through the pending cases report we find those report 

whose reply is given or not. 

• Through the pending case we find the decision not 

implemented report. 
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Pending Cases Report 
Reply Not Filled Report:- 

       

 

• In Pending cases report we can check the report according the department Unit 
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Department 
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Departments 
 

• Department have an authority to check all department case individual. 

 

• Department can check history of all office and unit Cases. 

 

• Department can filter records on the b a s e  of Office and Units. 

 

• Through Department we can check the summary Report of each Department. 

 

• Department can check cases status according to Units and office. 
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MASTERS 

 

 

• Masters holds everything in it. 

 

• Master contains all Units/Departments. 

 

• Masters can Edit, Delete, and Update in any Office and 

OIC. 

 

• Master can check all Units, Office, and OIC records 

on one click. 
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Monthly/Quarterly 
 

 

 

• Report is an informational work made with the specific 

intention of relaying Information or recounting certain 

events in a widely presentable form. 

 

• Report Containing all the information about the Project 

monthly/quarterly wise 

 

• In this Project we set report analysis According the 
Month and Quarter. 
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Monthly/Quarterly 
Quarterly Report:- 

       

 

• This is the View of Quarterly report of department. 
• Through the quarterly report we can mange the department pending cases and details of 

contempt cases. 
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MIS Reports 

 
• Report is an informational work made with the specific 

intention of relaying information or recounting certain 

events in a widely presentable form. 

• In M I S  r e p o r t  we can update and   delete the 

office and units. 

• Through MIS report we can mange the lawyer 

Performance and action pending details. 
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Details Reports 

 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

• Details Report Contain All report information and 

its summary. 
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Details Reports 

Court wise Report:- 

 

• In Court Wise we check the report by Units and office and Court Name also. 

• In Court Wise  we filter the records by Units and office and Court Name 
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Analysis Report 
 

 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• Through Analysis Report We can analysis the 

performance of lawyer and department work. 

 

 

• Through Analysis Report we can check the 

performance of GLA and OIC and contempt. 
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Analysis Report 
 

 

 

 

• In Analysis report we can check the report according the Units and Lawyer and Office Wise. 

• In Analysis report we can check the records by Units and Lawyer and Office 

                       

  



 

46 
 

Pending Report Cases 

 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• Through the pending cases report we find the 

cases which in pending. 

 

• Through the pending cases report we find those 

report whose reply is given or not. 

 

• Through the pending case we find the decision not 

implement report. 
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Pending Report Cases 

Reply Not Filled Report:- 

 

 

• In Pending cases report we can check the report according the Unit and office. 

• In Pending cases we can check the records by Unit wise and office wise. 
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Dashboard 
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Masters 
 

 

We have three masters for unit user 

• Offices 
 Listed all the offices for current unit user 

 

• OIC 
 List of all the officers in charge show here 
 we can add, update and delete an OIC 

 

• Lawyer 
 List of all Lawyers shown here 
 we can add, update and delete lawyer detail 
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Office List:- 

Masters 
 

 

 

• The list of all Offices relates to this Unit is shown here. 
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Case Management 
 

We have 5 steps for a case 

1. Case Registration 
2. Case Lawyer & OIC 
3. Case Hearing 
4. Case Decision 
5. Case  

 

 

 



 

52 
 

 

 

 Case Registration:- 

 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

 

• All the cases registered with this unit are listed here 
• We can Add, Update and Delete Cases for current unit from here 
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Case Management 
Case Registration:- Case Registration:-DOCS 
     

 

• In registration docs is present in docs we can upload the file and check the file and download 

and delete also. 
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Case Management 
Case Registration:- 

 

 

 

 

• In registration Appellant is also present in which we can save the data of users according the 

designation. 
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Case Management 

Case Lawyer OIC:- 

 

 

• All the registered cases are listed here 

• To add a Lawyer or OIC follow the links given in the last column 
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Case OIC:- 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

 

• To add case OIC information to current case fill the above form 
• All the OIC for current case are listed below form 
• we can also delete OIC and update OIC information from here, to do this follow the link given 

in last column 
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Case Hearing:- 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

 

 

• All the registered cases for which a Lawyer and OIC has assigned listed here 
• we can also sort list according to office and year 
• To add, update or delete a hearing follow the link given in last column 
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 Case Management 

Case Decision :- 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

• To add or update decision for case follow the link given in last column of table 
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Case Management 
Case Contempt:- 

 

 

 

          

     
 All the cases which have reached to a decision are listed here 
 If there is any contempt to decision then we can add this by following link given 
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Pre Litigation 

 
 We have 3 types of Pre litigation 

• Demand of justice 
• Shows list of added demand of justice 
• Add demand of justice against any case 
• Update any demand of justice 

 

• Notice 80 CPC 
• Shows list of all Notice 80 CPC 
• We can Add/Update Notice 

 

• Arbitration 
• Show list of all Arbitration 
• We can Add/Update Arbitration          
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Pre Litigation 

Demand of Justice:- 

 

 

 

 

 

 

 

 

 

 

 

 

• All the Demand of justice are listed here 
• We can add new Demand of justice from here by clicking on “Add New Demand of justice” 

button which will redirect to a form 

• To update a Demand of justice follow the link “Update” given in last column of table 
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Pending Cases Report 
 

 

• Report is an informational work made with the specific 
intention of relaying information or recounting certain 
events in a widely presentable form. 
 

• Through the pending cases report we find the cases 
which is pending. 
 

 
• Through the pending cases report we find those report 

whose reply is given or not. 
 

• Through the pending case we find the decision not 
implemented report. 
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Pending Cases Report 
 Reply Not Filed Report: 

 

 

 

 

 

 

    

 

In Pending Cases Report we can check the report according the office and date 
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OIC 

  



 

65 
 

OIC 
 

• OIC h a v e  an authority to check all Enter case individual. 
 

• OIC can check history of all Lawyer  and Cases. 

 

• OIC can f i l t e r  records on the base of Status. 

 

• OIC can store Category wise records. 
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MASTERS 

 

• Masters holds everything in it. 

 

• Master contains all Lawyers Details. 

 

• Masters can Edit, Delete, and Update in any 

Lawyer information. 

 

• Master can check all Units, Office, and OIC 

records on one click. 
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Case Management 
 

 

• Case Management handles all the cases of 
departments. 

• In case management we can set the record of lawyer 

and OIC. 

• In case management we can register the case and set 
the case for hearing. 

• Through Case Management we can transfer the case 

from one OIC to another OIC department. 
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Case Registration:- 

Case Management 

   

 

 

 

 

 

 

 

 

 

 

 

• All the cases registered with this unit are listed here 
• We can Add, Update and Delete Cases for current unit from here 
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Case Management 
Case Registration:-Case Registration:-DOCS 

    

• In registration docs is present in docs we can upload the file and check the file and download 

and delete also. 
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Case Management 
Case Registration:- 

 

• In registration Appellant is also present in which we can save the data of users according the 

designation. 
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Case Management 
Case Lawyer OIC:- 
 

 

 

 

• All the registered cases are listed here 

• To add a Lawyer or OIC follow the links given in the last column 
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Case OIC:- 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

 

• To add case OIC information to current case fill the above form 
• All the OIC for current case are listed below form 
• we can also delete OIC and update OIC information from here, to do this follow the link given 

in last column 
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Case Management 
Case Hearing:- 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

• All the registered cases for which a Lawyer and OIC has assigned listed here 
• we can also sort list according to office and year 
• To add, update or delete a hearing follow the link given in last column 
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Case Decision:- 

Case Management 

 

 

 

 

 

•  

•  

•  

•  

•  

•  

•  

•  

•  

•  

•  

•  

 

 

• To add or update decision for case follow the link given in last 

column of table 
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Case Contempt:- 

Case Management 

  

 

 

 
 
 
 

• All the cases which have reached to a decision are listed here 
• If there is any contempt to decision then we can add this by following link given 
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Pre Litigation 
 

 We have 3 types of Pre litigation 

• Demand of justice 
• Shows list of added demand of justice 
• Add demand of justice against any case 
• Update any demand of justice 

 

• Notice 80 CPC 
• Shows list of all Notice 80 CPC 
• We can Add/Update Notice 

 

• Arbitration 
• Show list of all Arbitration 
• We can Add/Update Arbitration 
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Pre Litigation 
Demand of Justice:- 

 

 

 

 

 

 

 

 

 

 

 

 

• All the Demand of justice are listed here 
• We can add new Demand of justice from here by clicking on “Add New Demand of justice” 

button which will redirect to a form 

• To update a Demand of justice follow the link “Update” given in last column of table 
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OFFICE 
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OFFICE 
 

 

• Offices have an authority to check all Lawyer case individual. 
 

• Office can check history of all Cases. 
 

• Office can filter records on the base of Status. 
 

• Through Office we can check the summary Report of each Department. 
 

• Office can store Category wise records. 
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      Masters 

Masters holds everything in it.  

Master contains all Lawyers. 

Masters can Edit, Delete, and Update in any Lawyers. 

Master can check all records on one click. 
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Case Management 
 

• Case Management handles all the cases of 

departments. 

• In case management we can set the record 

of lawyer and OIC. 

• In case management we can register the case and 

set the case for hearing. 

• Through Case Management we can transfer the 

case from one OIC to another OIC department. 
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 Case Registration:- 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

• All the cases registered with this unit are listed here 
• We can Add, Update and Delete Cases for current unit from here 
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Case Management 
Case Registration:- 
Case Registration:-DOCS 

 

 In registration docs is present in docs we can upload the file and check the file and 

download and delete also. 
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Case Management 
Case Registration:- 

 

 

 

• In registration Appellant is also present in which we can save the data of users according the 

designation.  
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Case Management 
Case Lawyer OIC:- 

 

 

 

 

 

 

 

 

 

 

 

 

 
• All the registered cases are listed here 

 
• To add a Lawyer or OIC follow the links given in the last column 
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Case OIC:- 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

 

• To add case OIC information to current case fill the above form 
• All the OIC for current case are listed below form 
• we can also delete OIC and update OIC information from here, to do this follow the link given 

in last column 



 

87 
 

 

Case Hearing:- 

Case Management 
 

 

• All the registered cases for which a Lawyer and OIC has assigned listed here 
• we can also sort list according to office and year 
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Case Decision:- 

Case Management 

 

 

 

 

 

 

 

• To add or update decision for case follow the link given in last 

column of table 
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Case Contempt:- 

Case Management 

 

 

 

 

 

 

 

 

 

 

 

• All the cases which have reached to a decision are listed here 

• If there is any contempt to decision then we can add this by following link given 
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  User Management 

 
• User Management mange all the information 

of users according the department. 

 

• User Management can be filter by there role. 

 

• User Management can update and delete and 
add the records.  
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Monthly/Quarterly Report 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• Report containing all the information about the 

Project. 

 

 

• In this Project we set report analysis According the 

Month and Quarter. 
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Monthly / Quarterly Report 
Monthly Report:- 

 

 
• This is Monthly report which is filter by department and by month. 
• Through Monthly report we can find the total pending records and count them. 
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MIS Reports 

• Report is an informational work made with the specific 

intention of relaying information or recounting certain 

events in a widely presentable form. 

 

• In MIS report we can update and delete    the 
Department case. 
 

• Through MIS report we can mange the lawyer 

Performance and action pending details. 
try Status:-  
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 MIS Reports 
 

 

 

 

 In Entry Status we check the report by department and office. 

 In Entry status we filter the records by department and office and unit. 
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Summary Reports 

• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• Summary Report is mange all court and office 
details. 

 

 

• Through the Summary Report We can mange the OIC 

and district records 

 

 

Court wise:- 
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 Summary Reports 
 

 

 

 

• In Court wise we can check the report by department and office. 
• In Court Wise we can filter the records by department and office and unit. 



 

97 
 

 

Details Reports 
• Report is an informational work made with the 

specific intention of relaying information or 

recounting certain events in a widely presentable 

form. 

 

• Details Report Contain All report information and 

its summary. 

 

•  In Details Report we can find the report by priority 

wise also. 
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     Details Reports 

 

 

 

 

• In Court  Wise we can filter the records by Department and Court name wise. 
• In Court Wise we can check the report by department and office requirement. 
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Analysis Reports 

 
• Report is an informational work made with the specific 

intention of relaying information or recounting certain 

events in a widely presentable form. 

• Through Analysis Report We can analysis the 

performance of lawyer and department work. 

• Through Analysis Report we can check the performance 

of GLA and OIC and contempt. 
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Analysis Reports 
Lawyers Performance:- 

 

 

• In Analysis report we can check the report according the department and Lawyer wise. 

• In Analysis report we can check the records by department and Lawyer. 
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                          Pre Litigation 

 
 We have 3 types of Pre litigation 

• Demand of justice 
• Shows list of added demand of justice 
• Add demand of justice against any case 
• Update any demand of justice 

 

• Notice 80 CPC 
• Shows list of all Notice 80 CPC 
• We can Add/Update Notice 

 

• Arbitration 
• Show list of all Arbitration 
• We can Add/Update Arbitration 

 



 

102 
 

                             Pre Litigation 
Demand of Justice:- 
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15. Various other Legal importent website 

1)  http://www.india.gov.in 

2)  http://www.rajasthan.gov.in 

3) http://supremecourtofindia.nic.in/ 

4) http://www.hcraj.nic.in 

5) http://lawmin.nic.in/ 

6) http://doj.gov.in/ 

7) http://indiancourts.nic.in 

8) http://indicode.nic.in/ 

9) http://www.ecourts.gov.in 

10) http://judis.nic.in/ 

11) http://lawcommissionofindia.nic.in/ 

12) http://indiankanoon.org/ 

13) http://www.barcouncilofindia.org/ 

14) http://sampark.rajasthan.gov.in 

15) http://mail.rajasthan.gov.in 
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